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When a sentence of fine is passed under any such 
rule, the term for which the Court directs the offender 
to be imprisoned in default of payment of such fine . 
may extend to, and shall not exceed, four days. 

When any rule is made under this section, a copy 
thereof, in English and such other languages as tlie 
Governor General in Council may from time to time 
direct, shall be exhibited in such conspicuous places 
within the Fort as the officer commanding the Fort 
may from time to time direct. 

4. The Governor General in Council may invest Governor 

a n y  commissioned officer in Her Majesty's Army with General in Council may 
power to try persons charged with any infyingement invest 
of the rules made under section three. with power 

to t ry  breach- 
The officer so invested is hereinafter called the es of' rules. 

Port Magistrate. 

5. I n  all cases under this Act, the Port Magistrate Procedure to 
shall, except as herein otlierwise provided, exercise befollowed. 
within the Fort the powers, and, as nearly as may be, 
follow the procedure, conferred on, and prescribed for, 
a Presidency Magistrate by the Presidency Magistrates 
Act, 1877 ; and, subject to the power conferred by the 

. High Courts Criminal Procedure Act, 1875, section 
147, every finding, sentelice or order of such Magis- 
trate under this Act shall be final. 

6. Any Police-officer, or any other person em- Power to 

powered in this behalf by the Governor General in ~ ~ $ a ~ ~ ~ i ,  
Council, by name or as a member of a specified class, 
may arrest witliout warrant any person who in liis 
sight commits an offence punishable uiider this Act. 

Every person so arrested shall be taken to the Powel. to 
Police-station within tlie Fort, and sliall be detained Police-oficep 






